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ORAL ORDER
Pronounced by Hon'ble Mr. R. Ramanujam, Member(A)

When MA 277/2018 & OA 412/2017 along with MA 278/2018 & OA
760/2017 are called up for hearing, learned counsel for the applicants submits that
OA 1390/2016 & MA 969/2017, OA 779/2017 & MA 970/2017 and OAs
262/2018 and 263/2018 involved similar disputes and hence all the OAs may be
taken up together for hearing. In view of the submission, OA 1390/2016 & MA
969/2017, OA 779/2017 & MA 970/2017 and OAs 262/2018 and 263/2018 are
also called on board and all the matters are heard together.

2. MA 969/2017, 277/2018, 278/2018 and 970/2017 are filed in OAs
1390/2016, 412/2017, 760/2017 and 779/2017 respectively to permit the
applicants to file additional documents by way of an additional typed sets in the
OAs. Counsel for respondents has no objection and, therefore, MAs are allowed.

3. The applicants have filed the OAs for directing the respondents to permit the
applicants to switch over to the General Provident Scheme (GPF) from the existing
Contributory Provident Scheme (CPF) and grant the applicants all consequential
benefits. Learned counsel for the applicants would draw attention to a similar
matter decided by this Tribunal in OA 379/2017 & MA.269/2018 on 07.06.2018.
Accordingly, it is submitted that the applicants would be satisfied if a similar order

is passed in the instant OAs. Learned counsel for the respondents has no



objection.
4. In view of the submission, the OAs are disposed of with the following
direction:

“The applicants are allowed to withdraw the OAs with liberty

to file fresh OAs with all relevant information supported by

documentary evidence along with an appropriate prayer for

relief.”
(R.Ramanujam) (Bidisha Banerjee)
Member(A) 11.06.2018 Member (J)

AS



